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MR. DEPUTY-.-SPEAKER : He may
continnve on the next occasion. We
now proceed to the Private Members’
Business.

14.59 hrs.

COMMITTEE ON PRIVATE MEMBERS"
BILLS AND RESOLUTIONS

Sixty-Fourth Report

SHRI SAYYAD ALI (Jalgacn) : 1 beg
to move :

“That this House do agree with the
Sixty-fourth Reprrt of the Committee
on Private Members' Bills and Resolu-
tions presented to the House on the 29th
July, 1970."

MR. DEPUTY-SPEAKER : The ques-
tion is :

“That this House do agree with the
Sixty-fourth Report of the Committee
on Private Members' Bill and Resolu-
tions presented to the House con the 2%th
July, 1970.”

The morion was adopred.

15. 00 brs.

CIVIL PROCEEDINGS LEGAL
ASSISTANCE BILL*
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MR. DEPUTY-SPEAKER : The ques-
tion is :
“That leave be graoted to introduce
a Bill to prdvide for legal assistance in
certain cases or civil proceedings to
citizens without adequate means.”
The motion wa: adopted.

JULY M, 1970
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REPRESENTATION OF THE PEOPLE
(AMENDMENT) BILL*

‘Substitution of section 11}

sit wy fawd : & wye@E F@g
AYs wfgfafas afafaaw, 1951 & g
T F7A a1 fadas ®Y 9@ FRA A

sgafa € i
MR. DEPUTY-SPEAKER : The ques-
tion is :
“That leave be granted to introduce

a Bill further to amend the Represen-
tation of the People Act, 1951."

The motion was adopted.

ot vy foma @ & fados @ FT@n
g1

CONSTITUTION (AMENDMENT) BILL*

Insertion of new article 137A;
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MR. DEPUTY-SPEAKER : The ques-
tioo is ;
“That leave be granted to introduce
a Bill further to amend the Constitution
of India.”
The motion was adopted.

it wm wwnw s & faEaw AW
F@IE

BIHAR LEGISLATIVE COUNCIL
(ABOLITION) BILL*

st AYer W (SFTNR) A N
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MR. DEPUTY-SPEAKER : The ques-
tion is :
“That 'eave be granted to introduce a
Bill to provide for the abolition of the
Legislaiive Council of the State of Bihar
and for matters supplemental, incidental
and consequential thereto.”

Thke morion was adopied.

s} Wi o # fagaEd g &w@r
gl

CODE OF CIVIL PROCEDURE
(AMENDMENT) BILL*

(Amendment of First Schedule)

CIE G- i (i ] (grarare) -
¥ gera 3741 2 fa sqazmw wfaar afgar
1908 % g dateq 737 gy fadgs
1 47 T7F 71 97afy & w7
. MR. DEPUTY-SPEAKER :
ton s :

“That lcave be granted to introduce

a Bill further to amend the Code of
Civil Procedure, 1908 "

The morion was adopred.

st 19w vt - & fadgw A
F@ME |

The ques-

SALARIES AND ALLOWANCES OF
MEMBERS OF PARLIAMENT
(AMENDMENT) BILL*

(Insertivn of new section 8A )
it qo W1 FENW  (Frewc) o

gea Far g fr a7 agedt & ¥aaq
agr wa wfafags, 195 . % gt goeT

SRAVANA 9, 1892 (SAKA)
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MR,
moved

“That leave be granted to introduce a
Bill further to amend the Salaries and
Allowances of Members of Parliament
Act, 1954,

DEPUTY-SPEAKER :  Motion

SHRI S. M. BANERJEE (Kanpur):
1 oppose the introduction of this Bill.
Mr. Barupal wants that a Member shall,
on ceasing to be a Member of either
House of Parliament, be entitled to
receive a pension at the rate of three
hundred rupees per mensem. He also

wapts that a Member should be provided
with one [rec non-transferable first class pass
which shall entitle him to travel at any time
by any railway in India upto the maximum
limit of 10,000 KM per year. I am opposing
these concessions on two grounds. Ome
is a moral ground. More than 22 lakhs
of Central Government employees are
clamnuring for interim relief and they are
being denied the same. Then, when Govern-
ment pensioners getting a mere Rs. 20 or
30 as pension made a meagre request to
Shrimati Iodira Geodhi, then Finance
Minister, that the question of enhancement
of their pension be referred to the Pay
Commission, Mr. Sethi's reply was ‘No',
I am really sorry that when the pensioners
are getting only Rs. 20 to '0and when
interim relief in being depied to government
employees this Bill is being brought forward.
I am opposing it
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